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KARNATAKA LOKAYUKTA

NO:UPLOK-1/DE/476/2015/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date:7.9,2021

: : ENQUIRY REPORT : :

:: Present ::

( PUSHPAVATHI.V )
Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Inquiry against 1) Sri.
Myageri C.B., Assistant Director,
Department of Animal Husbandry &
Veterinary Services and the then in
charge Executive Officer, Taluk
Panchayath, Kushtagi, (2) Smt.
Sulochana R.Banasudi, in charge Child
Development Project Officer, Kushtagi -
reg.

Ref: 1. G.O.No. GraAaPa 76 ViSeBi 2015

dated: 17.04.2015.
2.Nomination Order No: UPLOK-

1/DE/476/2015/ARE-9 Bangalore

dated:01.10.2015 of Hon'ble

Upalokayukta-1

****@****

This Departmental Inquiry is initiated against (1) Sri.
Myageri C.B., Assistant Director, Department of Animal
Husbandry & Veterinary Services and the then in charge
Executive Officer, Taluk Panchayath, Kushtagi, (2) Smt.

Sulochana R.Banasudi, in charge Child Development Project
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Officer, Kushtagi (hereinafter referred to as the Delinquent
Government Official for short “DGO No.1 & 27).

2. In pursuance of the Government Order cited above at
reference No.1l, Hon’ble Upalokayukta vide order dated
01.10.2015 cited above at reference No.2 has nominated
Additional Registrar of Enquiries-9 (in short ARE-9) to issue
Articles of charges and to conduct the inquiry against the
aforesaid DGOs.

3. This Authority (ARE-9) has issued the Articles of
charges, Statement of imputations of misconduct, list of

witnesses proposed to be examined in support of the charges
and list of documents proposed to be relied in support of the
charges.
4. The Article of charges issued by the ARE-9 against

the DGO are as under :

ANNEXURE-I
CHARGE
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S. The copies of the same were issued to the DGOs
calling upon them to appear before this authority and to

submit written statement.

6. The DGO No.1 & 2 appeared before this Inquiry
authority in pursuance to the service of the Article of charges.
Plea of the DGO No.l & 2 has been recorded and they have
pleaded not guilty and claimed for holding inquiry. Thereafter,

they submitted written statement.

7. DGO No.l in his written statement has denied the
allegations specifically & stated that the alleged work has |
been done in accordance with rules, he has not ‘
misappropriated any amount. After he verified the
photographs with regard to work done, he has put his
counter signature to the bills. DGO No.2 has collected bill
amount and disbursed to the contractor. The alleged work
was entrusted to DGO No.2 from Kushtagi Engineering Sub
Division. Therefore, she directly presented the bills for his
counter signature. The allegations of DGO No.2 that he got
her signature to the bills forcefully, that he took the bill
amount and disbursed to contractor are far away from truth.

With this prays to exonerate him for the allegations.
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8. DGO No.2 in her written statement has denied the
allegations made against her in the charge. She has stated
that, the complainant and her senior officers have shifted the

responsibility of allegation on her.

9. The DGO No.l1 and one Gaddibasaiah, the contractor
created the false documents, forged the signatures on bills,
submitted the same to the treasury and misappropriated the
amount without her knowledge. The Taluk Panchayath
members and president also colluded with them and cheated
the department. She had given complaint to the Kushtagi
Mabhila Ayoga Police Station and her senior officers. But they

did not take any steps.

10. She has further stated that, as per the records,
from the Engineering Sub Division, the work was entrusted to
DGO No.1. The responsibility of carrying out the alleged work
was on DGO No.1. But he did not prepare estimation, did not
prepare Kriya yojane, did not enter into an agreement with
contractor, did not take completion certificate from the
concerned authority, did not prepare Schedule-B, did not
take stage wise photographs but has prepared bills, did not
obtain certificate aé to quality of work and submitted to the
treasury without her knowledge. Submitting bills to treasury

is the responsibility of DGO No.1.

11. She has further submitted that, after verifying the
photographs related to work, she has counter signed the bills
produced by the DGO No. 1.
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12. She has further specifically stated that, DGO No.1
prepared bills and took her counter signatures to the bills

forcibly.

13. The disciplinary authority has examined the
complainant Sri. Vazeer Ali as PW.1l. Sri. S.Raviprasad,
Assistant Executive Engineer, PWD Department, Raichur as
PW-2. Sri. Krishna D.Udapudi, the then E.O., of Koppal
District from September 2013 to December 2013 as PW-3,
Sri. Mudiyappa Huchappa Chikkareddy, the then DYSP of
Koppal Lokayukta between 2013 to 2015 as PW-4 and got
marked documents as Ex.P-1 to ExP-14 & Ex.P-1(a), 2(a),
3(a), 11(a), 13(a), 14(a).

14. Thereafter, second oral statement of DGOs No.1
and 2 have been recorded. Both submitted they have got their
evidence. So, opportunity is provided to them to adduce
evidence. Accordingly, DGO No.l got examined himself as
DW-1 and got marked documents as Ex.D-1 to Ex.D-7. DGO

No.2 got examined as DW-2 and got marked documents as
Ex.D-8 to Ex.D-12.

15. The DGOs No.1 & 2 have submitted written brief.
Heard, submissions of both the side. [ answer the above

charges in the AFFIRMATIVE for the following;

REASONS
16. PW-1 to 4 have deposed in consonance with A.O.C.
During their cross examination, DGO No.1 tried to shift the
responsibility of allegation on DGO No.2 and DGO No.2 tried
to shift the responsibility on DGO No.1. Except this nothing

is elicited in support of their defence.
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17. DW-1 in his chief examination has stated that
during 13/2/2013 to 25/10/2013, he was working as
incharge Executive Officer in Kushtagi Taluk Panchayath.
He has further stated that on 20/9 /2013, Grama Sabha was
called in the president ship of Sri. Sharanu Bheemappa
Tallikeri, the then president of Kushtagi Taluk Panchayath.
In the said Sabha, CDPO gave the list of Anganavadies where
repair works were to be done urgently as per Ex.D-3. The
said list was approved by the Taluk Sabha and CDPO was
entrusted to carry out said work by taking the assistance of
agency (PRED). The amount was transferred to CDPO
department in accordance with law. The decision of Sabha is
at Ex.D-4. Thereafter he gave directions to CDPO and PRED
to carry out the repair work. He has written a letter to
Executive Engineer on 18.2.2013, copy of the letter was sent
to CDPO and CEO of Koppal District. Thereafter, he was on
leave from 10.10.2013 to 20.10.2013. On next day all the
bills were placed by CDPO before him for counter signature.

On verifying the same, he has counter signed those bills.

18. He has further stated that, he has been relieved
from the said post on 25.10.2013. On 26.10.2013, the bills
are submitted to Treasury. The CDPO had to obtain fresh
counter signature from the Executive Officer who succeeded
him. He had visited the Anganavadies of Metthanala,
Yeregonala, Julagunti, Mudenoor, Kallugonala, Katapura,
Yalabunachi, Konapura, Andakur, Hanumasagara, the work

was under progress. The photos are at Ex.D-7.
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19. DW-1 during the cross examination has admitted

as follows:
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20. DW-2 in her chief examination has stated that she
was working as CDPO from 19.09.2013 to 31.12.2013. She
had informed Taluk Panchayath regarding repair work of 30
Anganavadies in Kushtagi Taluk. Same was approved in the
Taluk Sabha.

21. Though the work was not carried out, E.O,, i.e.,

DGO No.1 prepared a measurement book & bills and forced

her to put signature.

22. She has further deposed that, she had informed
DGO No.1 in writing on 16.12.2013 that repair work does not
come to her department as per Ex.D-8. She had also informed
the same to (1) CEO, Z.P, Koppal, (2) the Deputy Director,
Women and Child Welfare Department, Koppal. On
24.10.2013, DGO No.l informed her about amount having
been released and asked list of villages. She told that she was
in a meeting. Thereafter on 25.10.2013 he had phoned again.
She told him that he did not give information. But on the
same day he came along with bills. Though she refused, he

got her signature by force. Thereafter the bills were taken

N
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from the Taluk Panchayath. Later, she came to know that
DGO No.1 had issued cheques to contractor without her
knowledge. On 23.12.2013, she intimated the same to the

Deputy Director, Women and Child welfare Department as
per Ex.D-9.

23. DW-2 during her cross examination has admitted

as follows:-
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24, From the evidence placed on record, there is no
dispute that decision was taken by Taluk Sabha of Kushtagi
Taluk to utilize the allotment granted for executing Kriya
Yojana 2013-14 for repair work of Anganavadies in 16 villages

of Kushtagi Taluk, Koppala district on 20.09.2013.

25. DGO No.l at one stretch submits that he has
issued direction to Assistant Executive Engineer to carry out
work and to submit bills and at another stretch stated that

the responsibility of alleged work was on DGO No.2.

26. In support of his say that, he has issued direction
to Assistant Executive Engineer to carry out the said work, he
has relied upon Ex.D-5 the letter issued by him to the
Assistant Executive Engineer on 18.2.2013 to carry out the -
repair work within 10.3.2013 and to submit all the bills. He

S o A
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has also directed the Assistant Executive Engineer to work
with concerned CDPO to see that grants should be utilized
without fail. But this letter is previous to decision of Grama
Sabha and not in connection to the alleged repair work. It is
of the previous year. Hence no weight can be attached to this
document.  He has not produced any material showing he
entrusted the alleged repair work in connection to this case to

Assistant Executive Engineer.

27. In connection to his statement that the
responsibility of the alleged work was on DGO No.2, DW-2 the
DGO No.2 during her cross examination admitted that, the
responsibility of the repair work of Anganavadies in Kushtagi
Taluk was entrusted to her. But, admittedly the allotment is
released by Taluk Panchayath. Admittedly, the DGO No.1
was Executive Officer of Kushtagi Taluk at the time of
allegations and as admitted by him he has counter signed
the bills. Hence he is also responsible for the allegations made

in the Article of charges.

28. DGO No.1 stated that, on DGO No.2 preparing bills
presented before him for counter signature, he after verifying
the documents counter signed the bills. DGO No.2 has taken
the contention that the responsibility of the alleged work was
on DGO No.1 and without carrying out the work, he prepared
the bills and got her signature forcibly. In this way, DGO No.1
admits he has not carried out the alleged work. As same DGO
No.2 also admits she has not carried out the alleged work.
Therefore, it is clear that, alleged repair work is got done by
either DGO No.1 or DGO N.2.
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29. Ofcourse, DGO No.l has relied upon EX.D7 the
photographs of some Anganavadies and says that during his
tour program, he saw work was under progress. But as said
above, neither DGO No.l or DGO No.2 got the work carried
out. No materials are placed showing when and by whom the
works were got done. The photographs have been taken.

Thus no weight can be attached to these photographs.

30. Further, as admitted by DW-2, estimation was
not prepared, work order was not obtained, stage wise
photographs have not been taken, work completion certificate
was not taken, and entries were not made in MB Book as to
completion of work. DGO No.l has stated that the bills are
prepared by DGO No.2 and DGO No.2 stated vice a versa. But
both did not cross examine each other. But, both admit that
they have put their signatures to bills, the bills were

submitted to treasury and were passed.

31. DGO No.2 has stated that DGO No.l has taken
her signature forcefully to the bills. This contention cannot be
attached with any weight. She being a responsible officer
holding a post of CDPO cannot escape from her responsibility
by making vague allegations without filing any complaint
before the concerned police station or reporting to the higher
authorities immediately after the incident. Ofcourse, she has
relied upon Ex.P.9 and 10 the letters written to CEO and
Deputy Director Women and child welfare department
informing and complaining that DGO No.l1 had taken her
signature forcibly. She further rely upon Ex.P.11 the letter

addressed to Mahila Ayoga Police complaining against her
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senior officers and DGO No.1 of the same allegations of Ex.P9
and 10. But these letters are dated 23.12.2013, 31.12.2013,
23.1.2014 respectively. The alleged bills are dated
26.10.2013. The letters Ex.P.9 to 11 are subsequent to the
date DGO No.2 signed bills by about two months. So, no
weight can be attached to these documents. Absolutely, no
materials are placed to show DGO No.2 took steps
immediately after the alleged force by DGO Nol in taking her
signature. Further, during the cross examination, she has
specifically admitted about having knowledge of the repair
work that had not been done. She has put her signature to
the bills knowing the same. Therefore it is clear that she has
committed misconduct as alleged in the Article of charge. The
PO has succeeded in proving allegations made against the
DGO No. 2.

32. Coming to the proof of allegations against DGO
No.1, as admitted by him, he has put his counter signature to
the bills and bills are submitted to treasury. DGO No.1 being
a responsible officer has not followed the required procedure
in the alleged work and he has put his signature to the bills
though work had not been done. This showed lack of
responsibility in passing the false bills for amount of Rs.21.92
lakhs. Therefore it is clear that he has committed misconduct
as alleged in the Article of charge. The PO has succeeded in
proving allegations made against DGO No. 1. Thus overall
examination of the evidence on record establish the charge
leveled against DGO’s 1 and 2. Hence I proceed to record the

following:-
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FINDINGS

The Disciplinary Authority proved the charges

leveled agsint DGO No. 1 and 2,

AN RS
(PUSHPAVATHI. V)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.
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i) List of witnesses examined on behalf of

Disciplinary Authority.

PW.1 Sri. Vazeer Ali B. Gonal S/o Babusab Gonal of
Vishnu Thirthanagar, Kushtagi, Koppal District
original

PW-2 Sri. S.Raviprasad, S/o S.Rajanna, Assistant
Executive Engineer, PWD, Raichur Original

PW-3 Sri.  Krishna D.Udapudi, S/o Dundappa
udapudi, Retired Chief Conservator of Forest,
Bangalore Original

PW-4 Sri. Mudiyappa Huchappa Chikkareddy S/o
Huchappa Chikkareddy, the then Dy.S.P.,
Karnataka Lokayukta Koppal original

ii) List of Documents marked on behalf of

Disciplinary Authority.

Ex.P1 Ex.P-1 is the detailed complaint dated:
13.1.2014 filed by PW-1
Ex.P2 &3 Ex.P-2 and 3 are the complaint in Form No.

1 and 2 dated: 13.1.2014 filed by PW-1

Ex.P-4 Ex.P-4 are the documents submitted by PW-
1 along with the complaint

Ex.P 5 Ex.P-5 is the letter dtd: 10.4.2014
submitted by PW-1

Ex.P6 Ex.P-6 are the documents submitted by
PW-1 along with Ex.P-5 )

Ex.P7 Ex.P-7 is the report dated: 25.1.2014 of

Executive  Engineer Panchayath  Raj
Engineering Division, Koppal

Ex.P8 Ex.P-8 are the documents enclosed to Ex.P-
7

Ex.P9 Ex.P-9 are the documents pertaining to the
complaint submitted by PW-4

Ex.P10 Ex.P-10 is the FIR, complaint, and other
documents

Ex.P11 Ex.P-11 is the report dated: 31.7.2014
submitted by Dy.SP, Karnataka Lokayukta
Koppal
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Ex.P12 Ex.P-12 is the report dated: 10.7.2014 of
Police Sub Inspector, Kustagi Police Station
and other documents.

Ex.P13 Ex.P-13 is the letter dated: 23.9.2014 from

Ex.P14 Ex.P-14 is the letter dated: 27.9.2014 from
DSP, Karnataka Lokayukta Koppal to
Additional = Registrar of  Enquiries-3
Karnataka Lokayukta Bengaluru

iii)  List of witnesses examined on behalf of DGO.

DW-1 | DGO No. 1 Sri. Myageri C.B., Assistant Director,
Department of Animal Husbandry & Veterinary
Services and the then in charge Executive Officer,
Taluk Panchayath, Kushtagi Original

DW-2 DGO No. 2 Smt. Sulochana R.Banasudi, in
charge Child Development Project Officer,
Kushtagi Original

iv) List of documents marked on behalf of DGO

Ex.D-1 |Ex.D-1 is the CTC dated: 13.2.2013 of
Sri.M.Jayappa and DGO No.1

Ex.D-2 |Ex.D-2 is the CTC dated: 20.10.2013 of DGO
No.1 and Sri. M.V.Badi

Ex.D-3 | Ex.D-3 is the list of 18 anganawadis

Ex.D-4 | Ex.D-4 is the meeting proceedings dated:
30.9.2013

Ex.D-5 | Ex.D-5 is the letter dated: 18.2.2013 from
Executive Officer, Taluk Panchayath Kustagi to
Assistant Executive Engineer Zilla panchayath
Engineering Sub Division, Kustagi

Ex.D-6 |Ex.D-6 is the Death certificate of Siddava Myageri

Ex.D-7 | Ex.D-7 are the photographs

Ex.D-8 |Ex.D-8 is the letter dated: 16.12.2013 of Child
Development Planning Officer, Kustagi to
Executive Officer, Taluk Panchayath Kustagi

Scdrineud witl udindCe



19
No. UPLOK-1/DE/476/2015/ARE-9

Ex.D-9 | Ex.D-9 is the letter dated: 23.12.2013 of Child
Development Planning Officer, Kustagi to Deputy
Director, Women and Child Development
Department Kustagi

Ex.D-10 | Ex.D-10 is the letter dated: 31.12.2013 of Child
Development Planning Officer, Kustagi to CEO,
Zilla panchayath Koppal

Ex.D-11| Ex.D-11 is the letter dated: 23.1.2014 from DGO
no. 2 to Police Inspector, Hanumasagar

Ex.D-12 | Ex.D-12 is the letter dated: 26.6.2013 from
Deputy Director, Women and Child Development
Department Koppal to the Child Development

Planning Officer, Kustagi
'

U as)
(PUSH AVATHI.V)

Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.
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GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No. UPLOK-1/DE/476/2015/ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001

Date: 17/09/2021

RECOMMENDATION

Sub:- Departmental inquiry against;

1) Sri C.B. Myageri, Assistant Director, Department of
Animal Husbandry and Veterinary Sciences (then
In-charge Executive Officer, Taluk Panchayath,
Kushtagi, Koppal District)

2) Smt. Sulochana R. Banasudi, In-charge Child
Development Project Officer, Kushtagi Taluk,
Koppal District - Reg.

Ref:- 1) Govt. Order No.rsws 76 o%ew 2015, Bengaluru dated

17/4 /2015 entrusting departmental inquiry against
Sri C.B. Myageri.

2) Govt. order No. @xba 228 axfd@ 2015, Bengaluru dated

19/9/20215 entrusting departmental inquiry against
Smt. Sulochana R Banasudi.

3) Nomination order No.UPLOK-1/DE/476/2015,
Bengaluru dated 1.10.2015 of Upalokayukta-1, State
of Karnataka, Bengaluru

4) Inquiry Report dated 7/9/2021 of Additional
Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru.

The Government in the Department of Rural Development &
Panchayath Raj by its order No.mwz 76 22 2015 dated 17/4/2015
initiated the disciplinary proceedings against Sri C.B. Myageri,
Assistant Director, Department of Animal Husbandry and
Veterinary Services (the then In-charge Executive officer, Taluk
Panchayath, Kushtagi, Koppal District) (hereinafter referred to as
Delinquent Government Official-1 for short as DGO-1) and

entrusted the Departmental Inquiry to this Institution.
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2. The Government in the Department of Rural Development &

Panchayath Raj by its order No. =z 228 or@e 2015 dated

19/9/2015 initiated the disciplinary proceedings against Smt.
Sulochana R. Banasudi, In-charge Child Development Project
Officer, Kushtagi Taluk, Koppal District (hereinafter referred to as
Delinquent Government Official-2 for short as DGO-2) and

entrusted the Departmental Inquiry to this Institution.

3. This Institution by Nomination Order No.UPLOK-1/DE/476/
2015 Bengaluru dated 1/10/2015 nominated Additional Registrar
of Enquiries-6, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs 1 & 2 for the alleged charge of misconduct, said to
have been committed by them. Subsequently, by Order NoUPLOK-
1/DE/2016, dated 3/8/2016 the Addl. Registrar of Enquiriés-Q,
Karnataka Lokayukta, Bengaluru was re-nominated as inquiry

officer to conduct departmental inquiry against DGOs 1 & 2.

9. The DGO-1 C.B. Myageri, Assistant Director, Department of
Animal Husbandry and Veterinary Sciences (then In-charge
Executive Officer, Taluk Panchayath, Kushtagi, Koppal District)

and DGO-2 Smt. Sulochana R. Banasudi, In-charge Child
Development Project Officer, Kushtagi Taluk, Koppal District were

tried for the following charges:-
Vexy Be. 2.2.BRRO (AR, BWoB WIOI TFFO FIT I
Q0T xozirae@m’gdod) GRIAVOREN o) B T VE P MG TS5 1
BOLWSWR (B, B[OOT  UTPOT  IFFD  FPFC-2 Q0
RoBROIVBS)  FHIN  FATY  BPoh  HIN  ugd
TOLANIONY  ToT¥  ToORFATFHBE  WQRTONYON  Torte
INODY TeeT Y TR 03RRI TONON  2013-143¢

Page 2 of 7
Scdllnea witl LamsSce



No. UPLOK-1/DE/476/2015/ARE-9

TOIY aaoﬂarazrzmnada-aﬂ 2013-1433¢ wOFY
endmari.raw &udeaoamv CEALS BRVEY,  Doerazieo,
sde&a Tonp 38 16 MRNY  vonsa suEny ooy
OB abozmcai\ WINBINE  ohoesg B3, cbd:é,
ToDMO JIpB3e 9330 EANDIZEafok: Wy RTINS ) Ay
L] ii)eﬁ]\od) vE et abenm#m RO4 T
mak&o%mﬁ 330 mzm 035933 soshmon
V03PN zSe'u’ai)a:S wﬁ QOFTTN RS 38 beard 2211-

00-102-0-61 (oSmeesid) VALY  doim  odmenss AT T2
ORI mddz&m@d; DomRy W 2030y wdhdeeds
TRoNB, & Ivses oRMONYR DoynYE,  Jodmos
DPIWOT 8k.21.92 c)s wradﬂb méf—adai’ TIOR3 FJeFww
ummodoahdogeo

(2) =TO  DDRORY WA BowoHad
VBFLRLeTT wowARIR, 3BR -0’ oD, IoiRome,
ERTRTERORR  3oodh Focleln IRQIRYE,  hItmeder
TR0 ABFHID  modREZes T e A3
VRTFTRTRORLOT NIRRT amnor#w NRFLAT
W7, NOWORAT TwIOTONY D) ITVONT  TORFATFTE
ORONOTTTZTOOT  T=md  SVAT Wi Jo3g dvém-.o
RODIVIITY  DITBe DRNTR,  odR0y e
ROATOECD

(3) XTO DZROAYR Towod1ToI BoWMIR R
LTOB, WOIRFLCT B0 TosdmRONY  wRgond TRIFTON
BT e Wi, Xm0 rsohdchmen VD IO
TRRFRROE F030T BRENY 23n¢ Peetioe RDINI,
AECE DI weprva, *’QN 3RotoR T NI
SR IH3RoROEO; o '

(4) =T0 DHMONY Derrinod wg  @ene
a%wmmq islalelabo = opk vy B Tely e vplaly TAYOIOAT Wi
maacsnvm“l 2oL,
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ROTWREE  TRRWETS  Tore LRI OFODD), TR DH)
NEFD  JPsCOR NIIFOT 0edo®  FBHERoD
DB RZ/DIFBrIonos  mary, IIOFUE  Toroes  ZKeaw
QODIDAW  (IBB) 1966, DoBhd 3(1)(i) (i) ) (iii)s&0g
NTTT DIFRS WDANQED 03 N e
z:S,raeasrotitrat’ms‘éodozdabl SRBCNS,

Assistant Director, Department of

Animal Husbandry ang Veterinary Sciences (then In-charge

Executive Officer, Taluk Panchayath, Kushtagi, Koppal District)

and DGO-2 Smt. Sulochana R, Banasvudi, In-charge Chilg

Development Project Officer, Kushtagi Taluk, Koppal District,

6. " On re-

Inquiry Officer,

/4 As per the First Oral Statement submitted by DGOs 1 & 2;

(i) DGO-1 sri C.B. Myageri is due to retire from service on
31/5/2023;

()  DGO-2 Smt. Sulochana R.

Banasudi is due to retire
from service on 30/6/2022,

1 C.B. Myageri, Assistant Director, Department of Animal
Husbandry and Veterinary Sciences (then In-charge Executive

Officer, Taluk Panchayath, Kushtag;, Koppal District) and DGO-2
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Smt. Sulochana R. Banasudi, In-charge Child Development Project

Officer, Kushtagi Taluk, Koppal District, it is hereby recommended
to the Government for imposing penalty of ;

(i) reducing the pay of DGO-1 Sri C.B. Myageri in the time
scale of pay by four lower stages, for a period of 4 years;
the pay will remain constant during the period of such
reduction and on expiry of the period of penalty, the
reduction will have the effect of postponing the

increments of his pay. Further, it is recommended to

deny further promotion, if any, on DGO-1.

(ii) reducing the pay of DGO-2 Smt. Sulochana R. Banasudi
in the time scale of pay by four lower stages, for a period
of 4 years; the pay will remain constant during the period
of such reduction and on expiry of the period of penalty,
the reduction will have the effect of postponing the

increments of her pay. Further, it is recommended to

deny further promotion, if any, on DGO-2.

9, Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

-~ S s
(JUSTI%IL) /C// /

Upalokayukta,
State of Karnataka,
Bengaluru
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